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12.3,93. { President,Bar, Assaciation has intimated that \f“/J
| the Bér.Cogncil and the Bar Assdciatibn have
decided not to attend the Courts ﬁn 19th,March,

93 as.a taken strike,to protest against proposadv
amendment to the Bar Council Act, Ue ﬁave consi-
deped the request and we are of the vieuw thét

J‘/ | the strike is not the real way of protest;‘
’r” '4 ‘- Houeve;, we arevaiso.of the vieu thaﬁ to decide .
the.caées in the absence of the Advocates may
not serve the -cause of Justice. In such circums=-

tances we direct that the case be ad journed, on
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